Present

CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

NO.M.H,252 of 1997
(0.A,25 of 1996)

!

Date of Order 3 15.

|

Hon'ble Mr,Jsstice A.K.Chatterjees Vice-Chairman,

Hon'ble Mr.M.S.Mikherjess Administrative Member.

;
!

SOUTH-EASTERN RAILWAY

‘! Vs "
TARUN BASU & ORS.
[ .
‘ |
for the S.E.,Railuay ¢ Mrs.Bharati Rays coungel.

For the originel applicants 3' Mr.B8.C.5inhe» counsel.

ORDER

{
This is an application sesking extsngion of time
implementing the judgment delivered in 0.A.25 of 1996
|
| .
2. In the judgment delivered on 28.11.1996s time wa
For thres mentha from the date of communication of th

wls passed on 28,.11.1996,

for implementing the judgment.
3. The instant application has besn Filed on 24.6.1
ld.counsel appeadring for tho;S;E.Railuay states that
time from this date be alloyed,

4, Hearing the ld.ceunsel f or the parties and cansu

for
which

s alloyed
e judgment

997. The
two months

dering the

i
circumstances of the case we direct that the judgment passed in

0.A.25 of 1996 be implemented within two months from

this date.

5o MeRe252 OF 1997 is thus disposed of, Ne order is passed

ég to costs.
\_jw\wvﬁl~1f : ﬂ?? (,/E;;:f;
(M.S.Mukherjee) | (H.K.Chattprjae)

Administrative Member Vice=Chairman




